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introduce a Bill to amend \the Prevenuon
of Insults to National Honour Act, 1971.

The question was put and the motion
was adopted.

SHRI SURESH PACHOURI: Sir, 1
introduce the Bill:
THE PROMOTION AND PROTECTION
OF SECULARISM BILL, 1998

SHRI SURESH PACHOURI (Madhya
Pradesh): Sir, I beg to move for leave to
introduce a Bill to provide for the promo-
tion of secularism in the country by
giving freedom to profess and practise
any relijgion, prohibiting: the State* from
interfering in religious matters, prohibit-
ing official religious functions and for
protecting secu’larism by banning the
communal political parties and organisa-
tions and providing deterrent punishment
for demolition and desecration of religi-
ous places in the country and for matters
connected therewith. .

The question was put and the motion was
adopted

SHRI SURESH PACHOURI: Sir, 1
introduce the Bill.

THE CYCLONE PRONE COASTAL

AREAS (SPECIAL FINANCIAL PACK-

AGE FOR DEVELOPMENT AND MIS.

CELLANEOUS PROVISIONS) BILL,
1998 )

SHRI SOLIPETA RAMACHANDRA
REDDY (Andhra Pradesh): Sir, I beg to
move for leave to introduce a Bill to
provide for the special financial package
of the Central Government for the over-
all development of the co al areas
which are cyclone prone and frequently
devastated by such cyclones and for the
adequate and timely financial relief to the
people of such areas for the damage
caused to crops, property, loss of human
lives and that of livestock due to cyclones
and for matters connected therewith.

The question was put and the motion was
adopred
SHRI SOLIPETA RAMACHANDRA
REDDY: Sir, I introduce the Bill.
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THE PUBLIC LIBRARIES BILL, 1998

SHRI KARTAR "SINGH DUGGAL
(Nominated): Mr. Vice-Chairman, Sir, 1
beg to move:

“That the Bill to provide for the organ-
isation and development of public
libraries in the Union {erritories
and for matters connected there-
with and incidental thereto, be ta-
ken into consideration.”

Sir, with its barrage of advestising,
unbridled consumerism, popular audio-

. visual sbows of minimal cultural content,

laced with lurid sex and violence, the
electronic media is eroding the moral
values menacingly in our society today.
Let me state an extreme case, narrated to
me by an old friend in choked voice.
They had a lad of 6—8 years, son of their

old cook visiting his father from the
village. Fond of watching TV, the lad was
always found glued to the TV set along
with other children. As an enlightened
family, they never objected, more so,
because he was going to be there only for
a few months. Once, when most of the
clders of the family were away, the
grandfather happened to go the children’s
room and found the lad huddled with
their three years’ old grand daughter in
her bed, exactly the way the Bollywood
herocs and heroins are seen in season
and out of season.

Indeed, something must be done to
ward off the onslaught of the electronic
media while there is no shutting out the
wavclengths with images and utterances,
welcome or unwelcome, it is high time
that the viewers are insulated against
vicious perceptions with positive pen-
chants before the society loses its way
morally. Onc way to combat the menace
is with book culture; fostering book-
mindedness. Book is the most reliable
companion. Rather than allowing the TV
to sweep off the book -as it is maintained,
let the book assert itself and soften the
fell assault.

But where is the book? With the spiral-
ling of prices all around, the book todav
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is out of reach of the common reader of
average means.

The solution is chains of libraries, well-
equipped, up-to-date, in every block, ev-
ery big or small town, and every village
panchayat in the countryside. This is how
the development countries endeavour to
contain the damage.

When independence came, Prime
Minister Nehru wished 10,000 new lib-
raries 10 be established in the country. A
modest target! What he had in mind was
that every major language mentioned in
the Eighth Schedule of the Constitution
would have more than 500 libraries to
take care of the publishing activity in the
regional languages. A publisher who can
look forward to the sale of 500—600
copies of a book is always willing to
undertake publication of a new title. This
is how Nehru wished to promote book
culture. Unfortunately, other priorities
overtook his dream. Today, the position
in the Indian languages, barring a few
exceptions, is that publishing of general
interest books is minimal; the publishers
expect the authors to finance their works.
A highly dismal prospect for the new
talent! . :

It is a truism that libraries sustain
publishing even in the developed coun-
tries. Before he died, in onc of the
interviews Grahm Greene revealed that
normally the first edition of his novels
never exceeded 2,000 copies of which
1,200 copies were purchased by the lib-
raries, 500 copies were exported to Au-
stralia and other erstwhile-British col-
onies, which lcft 300 copies for counter
sale in the country. This is true of the
leading British writers even today.

There is holistic relationship between
public cducation and public library ser-
vices. Public libraries support the removal
of illiteracy and prevent the. drop-outs
from schools from lapsing into illiteracy.
The incidence of school drop-outs in
India is said to be 70 per cent during the
first cight years of schooling.

LB IIIRS P 4]

(15 DEC.

1998] Libraries Bill, 1998 322

In a survey conducted in 1965 it was
revealed that India spent three paise per
capita on public library services. For
every 100 persons there was only one
book to read. It is against 100 books -in
the USA and 145 in the U.K. Against
every 100 citizens only one person was
registered as borrower in India and every
block of 1,000 persons were borrowing
only one book per annum.

According to another survey conducted
in 1988, the expenditure on public lib-
raries increased from 3 paise to 70 paise.
But, considering .the rate of inflation
since 1965, it continues to be meagre, to
say the least.

According to the 1991 Census, India
had a total population of 85 millions of
which about 43 per cent were covered by
a library legislation in ten States and 57
per cent were yet to be covered.

UNESCO has dcfined public library as
an institution established and maintained
by a local Government, whether a munici
pality in an orban area or a country in a
rural area and that it is open to all free of
charge.

India is no stranger to libraries. It has
a long intellectual tradition which goes
back to 5,000 years. The Takshila Uni-
versity, which was established in the
fourth century, acquired an international
reputation as a centre of advanced
studies. The University had an excellent
library of manuscripts. Similarly, the Uni-
versity of Nalanda, which was founded in
350 A.D., had a good functional library.
In the medieval period, the Mughal Kings
who were lovers of books, established
their personal libraries. Humayun died
when his foot slipped while he was com-
ing from the stairs of his library. In the
South, the Tanjore library was a great
attraction for the scholars and researchers
and it continues to be so.

During 185 years of the British rule in
India, from 1762 to 1947, there was not
even one modern public library in the
country. When the Capital, New Delhi,
was designed in 1911 and completed in
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1930, nobody even conceived of provid-

ing a site for a public library,

After the Independence, the Madras
Presidency was the first to pass a library
legislation in 1948. They chose to estab-
lish a Local Library Authority rather than
entrusting the service to local bodies in
urban and rural areas. The reason was,
the local bodies were lacking in adminis-
trative and financial resources.

Almost all the other States with library
services have followed Tamil Nadu, i.e.,
Andhra Pradesh and Karnataka in 1965,
Maharashira in 1967, West Bengal in
1979, Manipur in 1988, Kerala and Har-
yana in 1989 and Goa and Mizoram in
1993.

The Dethi Library Board was consti-
tuted in 195010' administer the Delhi
Public Library, as a UNESCO pilot pro-
ject.

A welcome opportunity came our way
in 1972 when during the Raja Ram Mo-
han Roy Centenary celebrations, it wa
decided to set up a Raja Ram Mohan
Roy Library Foundation with a view to
giving a fillip to library movement in the
country. An autonomous outfit under the
then Ministry of Education and Social
Welfare dad proved to be a damp squib.
Its main objective’ was to promote and
support the library movement, help start
new libraries and supply books to lib-
raries particularly in small towns and
rural areas. The Foundation was to spend
80 per cent of its funds on books in
Indian languages and 20 per cent .of its
funds on books in English. As one of the
founders of the Foundation, 1 remember
what we had in mind was that while
Sahitya Akademi takes charge of creative
writing, the National Book Trust fosters
book-mindedness, the Raja Ram Mohan
Roy Library Foundation would provide
books to the readers, set up libraries and
find resources to equip them with reading
materials.

As it is, the States which maintain
library departments raise funds through
library cess and othcr sources. However,
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it is found that a major slice of these
funds goes to the maintenance of the
building and the staff, and very little is
left for books. Here'is the finding of
survey conducted by the National Council
of Applied Economic Research in respect
of Tamil Nadu some time ago: “The total
funds available for the Library Depart-
ment are Rs. 90 lakhs, of which Rs. 31
lakhs are from library cess, Rs. 20 Jakhs
from the State Government grant, Rs. 27
lakhs from Plan grant and Rs. 13 lakhs
from other sources.' Out of this amount,
in one year, Rs. 87 lakhs were spent, but
the amount spent on the reading mate-
rials was only Rs. 7.7 lakhs, that is, less
than 10 per cent of the total expenditure,
the rest was on wages and other ex-
peneses.”

What is wrong with library services in
India is that unduly large percentage of
funds are earmarked for staff and mainte-
nance, and what little is left, more ofter
than not, is employed to satisfy the ves-
ted interests who-interfere with the selec-
tion of books for purchase by the lib-
raries. It is true that 80 per cent of the
books produced in India are bought by
the libraries. It is also true that the bulk
of this 80 per cent is trash. It is due to
malpractices at the level of the libraries.
Corrupt librarians dare not resist undue
pressurcs. Andther factor that is respons-
ible from mischief in the library services
is the tender system. Our outdated audit
rules must have tenders for purchase of
even library books. This encourages. un-
healthy competition among the book-sel-
lers and lcads to all sorts of undesirable
practices.

It is time that the States which do not
have a Library Act on their statute book
do so quickly. We must have networks of
librarics, starting with panchayats up to
the capital town. Equally important is to
have a central committee of scholars,
educationists and creative writers to make
selection of books for libraries. This com-
mittee should be high-powered enough to
be able to resist pressures. As far as
possible, the books should be purchased

IR Ao e /77 s
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centrally and distributed to the libraries.
According to UNESCO, every State must
spend 2.1 per cent of funds for secondary
education on library services. Recent
amendments in the Constitution are going
to reflect upon the administration of lib-
rary services in the country. The 73rd
amendmcent pertains to panchayats and
the 74th amendment pertains to
municipalities. Under the 73rd amend-
ment, libraries have been assigned to
panchayats.

Our times have thrown up an inescap
able challenge in the vagaris of the elec-
tronic media. it needs to be :net. The
education, cultural and inspirational prog-
* rammes have been pushed out of the
prime slots. One has to look around and
locate them if they are there at all. The
book is the only hope. We, who swear by
the Book, clasping the Book, have
plunged into many a battle and come out
victorious. Let the book safeguard us
against the new onslaught. Out nirvana is
in well-cquipped, up-to-date chain of lib-
raries. Poverty of mind is a greater curse
than material poverty.

The question was proposed.

3.00 PM.
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PROF. (SHRIMATI) BHARATI
‘RAY (West Bengal): Sir, it is often said
that man docs not live by bread alone. It
is known; and we all agree that apart
from food, clothing and housing, in the
modern world, it is necessary to feed the
intellectual hunger of our citizens, and
provide them with some essential relevant
knowledge and information about their
profession, health, happiness and the
outside world.

Sir, the modern concept of library
started with the Renaissance in Europe,
and we have to acknowledge our debt to
that great movement. At that time, it was
realised that one has not only to
appreciate and admire classical learning,
classical  specimens of art and
architecture, but one has to try to
preserve them. From that the concept of
modern library emerged. 1 will not repeat
what Kartar Singh Duggalji has
mentioned in his brilliant speech about
the history and development of libraries.
1 will concentrate only on a few problems
that we face today. I will not also repeat
the problems which have been mentioned
by him.

Sir, in my humble view, there are four
very important and crucial problems
facing the -book culture; I am using the
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tcrm  ‘book culture’® or, the [ibrary
culture, today. The first and the foremost
is; there are no funds for books. We
cannot buy books. The National Library
or the very well-known big libraries also
don’t have enough money. The smaller
libraries and university and college
libraries have hardly any money to do the
necessary purchase of books. I don’t
know who will buy the creative books
written by men like Graham Green as
mentioned by Duggalji and all our
litterateurs, They find it very difficult to
publish their books because there are not
enough libraries and enough money to
buy them. '

The second problem which 1 want to
emphasise is more important than the
first one, Whatever we have we don’t
maintain. The books in the libraries are
so badly maintained that, today, I cannot
find the books I worked with two years
ago. They are maintained badly, and
there is no proper accesssion. So, being a
woman, Sir, 1 always feel that what you
have, you maintain that. The second
problem of maintenance is very crucial.

The third point I want to raise is about
the lack of modernisation of libraries.
There are not enough xeroxing facilities
available there. Facilities like internet,
website computerisation, etc., have not
been introduced, as it should have been
done in the Union Territories libraries,
not to mention the State libraries.

The fourth point that I want to
mention is also a very important point. |
don’t know much about the training given
to the librarians, but to me, librarians are
also teachers. . They should have some
idea about the books that are kept in the
libraries. If we go to the librariés, they
should be able to give us some sort of
guidance as to what sort of books we
should read, and whether those books are
available in that library, If they are not
available there, then, where they are
available, or, whom we should approach.
We expect such type of information from
the librarians. Of course, there are a few
exceptions, but there are not many
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librarians who can give us that sort of
guidance.

Sir, 1 support the Bill. The Bill has
mentioned two very important points.
One is regarding the creation of a central
library fund. That is very important and
that will, to some extent, solve our
problem of funding. The second point
mentioned in this Bill which I find of
great interest is, the creation of a
directorate of public libraries. There is a
absolutely a necessity for co-ordination,
for direction, by a really academic person
who ‘is also conversant with the library
rules and regulations and library culture.
The third point is; Kartar Singh Duggal
mentioned about the competition from
the} TV which has made the book
culture irrelevant. But, why should we
not use the TV to promote our needs? I
mean to say, in TV and radio, there can
be programmes on books to familiarise
more  children with books. The
programmes on books can be made
interesting so that little children become
interested in books. The fourth and the
last point is; I agree with what this Bill
mentions that a library should be
established in every village. There should
be promotion of the book culture. Books
are to be maintained properly, accession
done and xerox copies of relevant pages,
if necessary, be made available to
interested students. Thank you,

SHRI C.P. THIRUNAVUKKARASU
(Pondicharry): Mr. Vice-Chairman, Sir,
the Public Libraries Bill, 1998 extends to
the Union Territories alone. Pondicherry
being a UT and Chandigarh being a UT,
can be benefitted. But, as it is, it has to
be cxtended to the Union of India and
not to the UTs alone. The Bill is very
good and if it is followed by the
Government of India, there will be a lot
of help to the people of India.

Once, Lakshmanaswamy Mudaliar, one
of our best educationists in Tamil Nadu,
and a big doctor, went to London. He
went to London with a big turban on his
head with suit and other things. He went
to a library and he saw people. As he
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entered a room, he saw about 500 smail
children looking into figures and studying
books. By the time a small child came up
to him and looked at him. He asked the
child if it wanted to know what it was on
his head. The child said, “I know what a
cap is, ] know what a hat is. “He asked,”
“Do you want to know what is this?”
Immediately the child said, “You neced
not tell me. I can ascertain the same from
the ‘books.” The child searched the book,
came to him and said: “I know, you are
wearing a turban.” Ultimately, he
thought it is better not to teach; let them
learn from the books. It was a lesson
derived by Lakshmanaswamy Mudaliar
on that day. What we can learn out of a
particular thing is also learnt from books;
it is more easy than getting advised by
teachers. Now-a-days, it is difficult to get
education from teachers.

As far as Pondicherry is concerned,
since the time of the French, there is a
library called Romain Rolland Library.
Even now it is there. Romain Rolland
was the architect of libraries in France.
When he came to Pondicherry, he set up
this library. Unfortunately, now, the
library is with the Education Department.
There is no separate place for it, If the
Bill is cxtended to only the Union
Territories,  people  residing  in
Pondicherry and other UTs would get a
lot of benefit. '

1 would likek to say that now,
education up to fourteen years of age has
been made compulsory. Since it has
become compulsory, they may study.
But, they do not have the money, or, the
capacity, to study further. Now, all
universities have - distance education or
open courses. For the distance education
or open courses,, If libraries are created
with all sorts of books, it is very easy for
the students, especially for girl children
living in villages, to study further. I
welcome this Bill. The libraries should be
established in all places; even in villages
as was dones in 1943 by the Tamil Nadu
Government in Tamil Nadu and extended
to Andhra Pradesh and other places also.
I welcome this Bill, as it is.
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SHRI KARTAR SINGH DUGGAL:
Sir, in view of the assurance given by the
hon Minister, I withdraw my Bill.

The Bill was, by leave, withdrawn.

THE CONSTITUTION (AMENDMENT)
BILL, 1996
(TO AMEND ARTICLES 124, 217,
ETC.)

SHRI V.N. GADGIL (Maharashtra):
Sir, 1 move:

“That the Bill further to amend the
Constitution of India, be taken into
consideration.”

1 have brought this Bill as a kind of a
way out for a controversial issue which
has  arisen, namely, about the
appointment of judges. I will briefly
explain the ‘background. Our framers of
the  Constitution recognised that
independence . of judiciary is very
necessary in the parliamentary system of
Government. Therefore, they introduced
two articles in the Constitution, that is,
articles 124 and 217. These articles
provide for appointment of judges of the
Supreme Court and the High Courts. The
procedure is established by these articles,
that proposals initiate from the Supreme
Court of the High Courts and cenain
procedure is followed and ultimately the
decision is taken to appoint or not to
appoint. Now, the crucial word in these
two articles is “in consultation with™. The
question arose in the Constituent

Assembly whether. “consultation” means
consent. So, two amendments were

moved by hon. Member, Shri B. Pokhan- .

na sahib, that is, amendment Nos. 1818
and 2584 to the effect that the word
‘consulls’ be substituted with the word
‘consent’, so that without the consent of
the Chief Justice nobody could be ap-
pointed and the exclusive power be given
to the Chief Justice.
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Now it is very necessary to recall that
the. Constituent Assembly rejected -both
these amendments. Therefore, the inten-
tion of the Constituent Assembly was
that the Chief Justice should be consulted
and it is not obligatory to have his
consent for appointment. When Dr. Am-
bedkar spoke there, he said, ‘with regard
to the question of concurrence of the
Chief Justice, it seems that those who
advocate the proposition seem to rely
implicitly both on the impartiality of the
Chicf Justice and the soundness of his
judgement. After all, Chief Justice is a
man with all his failings all the sentiments
and all the prejudices which we, the
common people have. And 1 think to
allow The ‘®hief Justice practically a veto
upon the appointment of judges is really
to transfer the authority to the Chief
Justice which we are not prepared to vest
in the President or the Government of
the day, 1, therefore, think that that is
also a dangerous proposition.” This is
what Dr. Ambedkar said. After this, this
question arose in two cases in the Sup-
reme Court. One was in 1982, the S.P
Gupta Versus Government of India and
the other in 1977, the Sakhalchand Seth
case. Both the times, the Supreme Court
said that ‘consult’ does not mean consent
or concurrence. Mere consultation: It is
not binding. So, the position was made
clear. Unfortunately, in 1993, the dclicate
balance which was skilfully introduced by
the Constitution makers between the
Judiciary, the Executive and the Legisla-
ture, that is, the Parliament was dis-
turbed by the Supreme Court. They gave
a majority decision. Nine judges Bench
said that ‘consult’ means ‘consent’ and
without the approval of the Chief Justicc
nobody could be appointed. I have prac-
tiscd law for nearly 30 years in the High
Court and the Supreme Court. I have
great respect for the judges. But I am not
going to diefy them. They are also human
beings like us. And the judgement from
their side ‘is based on distrust of the
Parliament and the Executive. And the
specious argument is that, if things are
left to the Exccutive or the Parliament,



